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In the Patna High Court

Case No : CWJC No. 9376 of 2004

Dr. Ravindra Kumar and Others APPELLANT

Vs

State of Bihar and Others RESPONDENT

Date of Decision : 30-01-2006

Acts Referred:

Citation : (2006) 2 PLJR 105

Hon'ble Judges : Narayan Roy, J

Bench : Single Bench

Advocate : Arun Kumar Arun, Jayanandan Singh, S. Iqbal Ahmad, for the 
Appellant; Ranjan Kumar, for the Respondent

Judgement

Narayan Roy, J.—Heard counsel for the parties. It is submitted by learned
counsel for the petitioner that the specific procedure of implementation of unified
pay scale and its fixation on 1.1.1996, as envisaged in Annexures 3 and 3/1 to
the writ application, are not being carried out.

2. This matter was lastly adjourned on 10th January, 2006 on request of learned
counsel for the University to file a counter affidavit specially in view of the
statement made in paragraph 7 of the rejoinder filed on behalf of the petitioners.

3. Learned counsel for the University submits that the mandates, as contained in
annexures 3 and 3/1 to the writ applications, have not been implemented, but
the same is in process and the University in all its fairness will implement the
same for unified pay scale and its fixation as on 1.1.1996 within few weeks, as a
committee has been constituted for its implementation.

4. In view of the statement made by learned councel for the University at the
bar. The University authorities are directed to implement the scheme of the UGC,
as referred to above, in case of the petitioners and similarly situated persons in
the manner as indicated in annexures 3 and 3/1 to the writ application within a
period of four weeks from today. With the direction/observation aforesaid, this
application is disposed of.
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